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Report of the A.P. Pollution Control Board in compliance with the orders in O.A. No.
262 of 2025 (SZ) filed by Sri Kondlapudi Srikanth Reddy & 7 Others of Gunupadu,

Gunupadu Post, Tirupati District against De-Siltation Activity at Upstream of

Swarnamukhi Barrage Near Gudali Village, Kota Mandal, SPSR Nellore District
(Erstwhile Tirupati District).

Preamble:

Sri Kondlapudi Srikanth Reddy, S/o. Venugopal Reddy, resident of Gunupadu, Gunupadu
Post, Tirupati district and 7 others submitted an application, before the Hon’ble NGT,
Southern Bench, Chennai on 02.12.2025 against De-Siltation Activity over an area of 2.30
Ha at upstream of Swarnamukhi Barrage near Gudali Village, Kota Mandal, SPSR Nellore
District (Erstwhile Tirupati district). The Hon’ble NGT considered the application on
19.12.2025 and registered as Original Application No. 262 Of 2025 (SZ). The

Environmental Engineer, A.P. Pollution Control Board is the 12" respondent.

Orders of the Hon’ble NGT (SZ7) dated: 09.01.2026, 06.02.2026 & 02.04.2026 in
O.A.N0.262 of 2025 :

I.  The Hon’ble National Green Tribunal, Southern Bench heard the matter on
09.01.2026 and issued the following directions:

1. The learned counsel appearing for the applicant seeks time to
produce the copy of the mining lease and the Environmental

Clearance.

2. Let the matter be listed on 06.02.2026 under the caption “For

b

Admission”.

II. The Hon’ble National Green Tribunal, Southern Bench heard the matter on

06.02.2026 and issued the following directions:

1. The additional typeset dated 05.02.2026 filed by the appellant is

taken on record.

2. Let notice be issued to the respondents through the Tribunal as well

as privately.
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3. The learned counsel Ms. Kavitha Renjini representing Mr. K.

Ravindranath accepts notice on behalf of Respondents No.1 to 12.

4. Post the matter on 02.04.2026. In the meanwhile, the respondents are

directed to file their respective replies/reports.

I[Il.  The Hon’ble National Green Tribunal, Southern Bench heard the matter on
02.04.2026 and issued the following directions:

1. The learned counsel appearing for the applicant is alleging that the
mining period granted already is over. Despite the same, mining
activities happening and to evidence the same, he had produced the

photographs.

2. The learned counsel appearing for the State of Andhra Pradesh
would submit that though the report is ready and is yet to be signed
and seeks a short accommodation. However, he is instructed that in
the event there is no license or the mining period is over or there is
any illegal mining happening, it would be appropriate to instruct the

authorities not to proceed further.

3. Post the matter on 15.04.2026.

Copies of the Hon’ble NGT (SZ) orders dated. 09.01.2026, 06.02.2026 & 02.04.2026 are

enclosed as Annexures |, 11 & I11.

Remarks of the Andhra Pradesh Pollution Control Board:

It is submitted that, the Water Resources Department is carrying out de-siltation activity in
an area of 2.30 Ha located at Upstream of Swarnamukhi Barrage Near Gudali Village, Kota
Mandal, SPSR Nellore District (Erstwhile Tirupati District), Andhra Pradesh. The Geo

Co-Ordinates of the said de-siltation activity is submitted below:

S.No. Latitude Longitude

1 14°0'27.6876"N 80°0'29.4372"E

2 14°0'34.1568"N 80°0'35.1432"E

3 14°0'31.6368"N 80°0'37.2132"E

4 14°0'26.0784"N 80°0'32.0832"E
"»'W*mem [oy[vs 265
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The officials of the Irrigation Department, Mines and Geology, Rural Water Supply and
Revenue Department conducted a joint inspection on 03.09.2024 & 04.09.2024 and
recommended the excavation of 35,700 Cubic meters of Silted-up sand to be de-silted
within a specified Geo Co-Ordinates in the Upstream side of the Swarnamukhi Barrage in
Gudali Village, Kota Mandal of SPSR Nellore District (Erstwhile Tirupati District). The
Executive Engineer, Water Resources Department (WRD), Nellore South Division, Gudur
submitted the survey report to the Divisional Mines and Geology Officer, Gudur. A copy

of the Joint inspection report is enclosed as Annexure-1V.

Applicability of Environmental Clearance for De-siltation of rivers/ reservoirs/

barrages / canals:

The MoEF&CC, Government of India, issued Notification S.O. 1224(E) dated 28.03.2020,
introducing further amendments to the EIA Notification, 2006, wherein Appendix-1X was
substituted as “Exemption of certain cases from the requirement of Environmental
Clearance.” In this, SI. No. 7 included “Dredging and desilting of dams, reservoirs, weirs,
barrages, rivers, and canals for the purpose of their maintenance, upkeep, and disaster

management.”

Subsequently, the MoEF&CC, Government of India, issued Notification S.0O. 3840(E)
dated 30.08.2023, introducing further amendments to the EIA Notification, 2006. In
Appendix-I1X, for serial numbers 6 and 7 and all entries relating thereto, SI. No. 7 was

substituted as follows:

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and
canals for the purpose of their maintenance, upkeep and disaster
management shall be subject to the compliance of environmental

safeguards issued in this regard from time to time.”’.

Copies of the MoEF&CC, Gol Notifications dated. 28.03.2020 & 30.08.2023 are enclosed

as Annexures V & VI.

Approvals issued by the Andhra Pradesh Pollution Control Board

e The Executive Engineer, Water Resources Department, Nellore South Division,
Gudur applied for Consent to Establish (CTE) on 16.09.2024 for de-siltation activity
at upstream of Swarnamukhi Barrage near Gudali Village, Kota Mandal, SPSR
Nellore District (Erstwhile Tirupati District) for de-siltation activity proposed to

excavate 35,700 cubic meters over an extent of 2.30 Ha. The A.P. Pollution Control
| Al 10
R R T
ENVIRONMENTAL ENGINEER
/.P. POLLUTION CONTROL BOARD
Regional Office
NELLORE.

Page 3



Board, Zonal office, Tirupati vide order dated. 30.09.2024 issued CTE to de-
siltation activity proposed by the Water Resources Department. Copy of the CTE
order dt.30.09.2024 is enclosed as_Annexure- VII.

The Executive Engineer, Water Resources Department, Nellore South Division,
Gudur applied for Consent To Operate (CTO) on 06.10.2024 for de-siltation activity
at upstream of Swarnamukhi Barrage near Gudali Village, Kota Mandal, SPSR
Nellore District (Erstwhile Tirupati District) for de-siltation activity proposed to
excavate 35,700 cubic meters over an extent of 2.30 Ha. The A.P. Pollution Control
Board, Zonal office, Tirupati vide order dated. 07.10.2024 issued CTO order to de-
siltation activity for a period upto 31.08.2025.

Subsequently, the Executive Engineer, Water Resources Department, Nellore South
Division, Gudur applied for Renewal of Consent To Operate (CTO) on 18.10.2025
for de-siltation activity at upstream of Swarnamukhi Barrage near Gudali Village,
Kota Mandal, SPSR Nellore District (Erstwhile Tirupati District) for de-siltation
activity proposed to excavate 35,700 cubic meters over an extent of 2.30 Ha. The
A.P. Pollution Control Board, Zonal office, Tirupati vide order dated. 01.11.2025
issued renewal of CTO order to de-siltation activity for a period upto 31.08.2026.
duly stipulating the following special conditions so as to prevent pollution problems
on the surroundings. Copy of the Renewal of CTO order dt.01.11.2025 is enclosed

as Annexure-VIII.

1 The Water Resources Department mentioned in the EMP that they
will carryout to stock in an area of 2.0 acres at Sy.No.409, at
upstream of Swarnamukhi Barrage Near Gudali (V), Kota (M),
Tirupati District on the river bund due to de-silting activity of
Swarnamukhi River and the estimated quantity is to be 35,700 Cum.

2 The Water Resources Department shall comply with the environmental
safe guards as proposed in the National Framework for sediment
Management issued by the Ministry of Jal Shakthi.

3 The Water Resources Department shall comply with the order issued by
the Hon’ble National Green Tribunal and Hon’ble Supreme Court of
India pertaining to de-silting of sand / sediment from water bodies.

4 The Water Resources Department shall comply with the MoEF&CC,
Gol, OM.No. F.N0.3-70/2020-1A [141127] dt:21.08.2023; 12.07.2023 and
08.08.2022.

5 The Water Resource Department shall scrupulously follow the EMP,
submitted to the APPCB.
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Further, it is submitted that the officials of the Andhra Pradesh Pollution Control
Board (Board) inspected the site on 11.04.2026. During the inspection, no mining
activity was observed, however, desilting activity had been carried out at the
upstream of the Swarnamukhi Barrage, and the excavated area was filled with
seepage water and the excavated sand was stocked on either side of the haul roads.

The Photographs of the de-siltation activity are submitted below:

| Kondapuram, Andhra Pradesh, India

24413, India

Kondapuram, Andhra Pradesh, India

4 ] = ondapuram, Andhra Pradesh,
Sh 377, Kondapuram, Andhra Pradesh 524413, India / : ndia ==
¥ Lat 14,004713° Long 80.006534°

106:30

Sand stocks near approach roads to | Approach roads to de-siltation area.
de-siltation area.

Further, the Andhra Pradesh Pollution Control Board, Regional office, Nellore
addressed letters to the Mines & Geology department, Gudur & Water Resources
Department, Nellore South division, Gudur to ascertain the quantity of sand de-
silted and to take further course of action. Copies of the letters addressed to the

concerned departments are enclosed as Annexures- IX & X.
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This report is submitted to the Hon’ble National Green Tribunal in due compliance
of the directions issued by the Hon’ble Tribunal. The APPCB will abide by all such

directions, as the Hon’ble Tribunal may deem fit and appropriate.

Submitted.

L/dels1O
Date: 14.04.2026 i Wy / oY [rs1b

ENVIRONMENTAL ENGINEER (FAC)
A.P. Pollution Control Board,
Regional office, Tirupati.
=NVIRONMENTAL ENGINEER
~.P. POLLUTION CONTROL BOARD
Regional Office
NELLORE.



Item No.01:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No.262 of 2025(SZ)
IN THE MATTER OF:

Kondlapudi Srikanth Reddy.
...Applicant(s)

Versus

The Collector & District Magistrate,
Andhra Pradesh.

...Respondent(s)

Date of hearing: 09.01.2026.

CORAM:
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE DR. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): M/s. R. Rajarajan, K. Prabhakaran,
P. Viswa Theja Reddy, K. Manikandan.

For Respondent(s): None.

Page 1 of 2
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ORDER

1. The learned counsel appearing for the applicant
seeks time to produce the copy of the mining lease and the

Environmental Clearance.

2. Let the matter be listed on 06.02.2026 under the

caption “For Admission”.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Prashant Gargava, EM

0O.A. No.262/2025(SZ)
09th January, 2026. AD.
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Item No.03:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No.262 of 2025(SZ)
IN THE MATTER OF:

Kondlapudi Srikanth Reddy and Ors.
...Applicant(s)

Versus

The Collector & District Magistrate,
Andhra Pradesh and Ors.

...Respondent(s)

Date of hearing: 06.02.2026.

CORAM:
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE DR. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): M/s. R. Rajarajan, K. Prabhakaran,
P. Viswa Theja Reddy, K. Manikandan.

For Respondent(s): Ms. Kavitha Renjini represented
Mr. K. Ravindranath for R1 to R12.

Page 1 of 2
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ORDER

1. The additional typeset dated 05.02.2026 filed by the

appellant is taken on record.

2. Let notice be issued to the respondents through the

Tribunal as well as privately.

3. The learned counsel Ms. Kavitha Renjini
representing Mr. K. Ravindranath accepts notice on behalf of

Respondents No.1 to 12.

4. Post the matter on 02.04.2026. In the meanwhile, the

respondents are directed to file their respective replies/reports.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Prashant Gargava, EM

0O.A. No.262/2025(SZ)
06th February, 2026. AD.
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Item No.05:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No. 262 of 2025 (SZ)
IN THE MATTER OF:

Kondlapudi Srikanth Reddy.
...Applicant(s)

Versus
The Collector & District Magistrate,
Andhra Pradesh & Ors.
...Respondent(s)

Date of hearing: 02.04.2026.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): M/s. R. Rajarajan, K. Prabhakaran,
P. Viswa Theja Reddy, K. Manikandan.

For Respondent(s): Mr. K. Ravindranath for R1 to R12.

Page 1of2
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ORDER

1. The learned counsel appearing for the applicant is
alleging that the mining period granted already is over. Despite
the same, mining activities happening and to evidence the same,

he had produced the photographs.

2. The learned counsel appearing for the State of Andhra
Pradesh would submit that though the report is ready and is yet
to be signed and seeks a short accommodation. However, he is
instructed that in the event there is no license or the mining
period is over or there is any illegal mining happening, it would

be appropriate to instruct the authorities not to proceed further.

3. Post the matter on 15.04.2026.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Prashant Gargava, EM

0.A. No. 262/2025 (SZ)
2nd April, 2026. AD.
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GOVERNMENT OF ANDHRA PRADI
WATER RESOURCES DEPARTMEN’@

From To ‘

Sri P.S. Rathna Reddy, M.E,., The DitX

Executive Engineer, Geology O

Nellore South Division, Gudur.

Gudur.

Letter.No.EE/NS. DIVN/GDR/ATO/ EL1 & Dated: 01’; 09.2024.
Sir,

Sub:- Mines & Minerals - Proposal for Desiltation of sand at U/s of
Swarnamukhi Barrage near Gudali village of Kota Mandal -Report
Submitted- Regarding.

Ref- 1. The Divisional Mines & Geology Officer, Gudur Letter File No.
2529/Sand /2019, Dated. 31.08.2024.
2. Deputy Executive Engineer, Vakadu Lr No. 87 E, Dt. 4.9.2024

@ee@e@

YV"{ It is to submit that vide reference cited the Deputy Executive Engineer, Irrigation
Sub Division, Vakadu has informed that Assistant Engineer, Irrigation Section No:l,
Vakadu along with Divisional Mines & Geology officer Gudur and their staff, jointly
inspected the proposed Desiltation points at the Upstream of Swarnamukhi Barrage
near Gudali village of Kota Mandal.

The Swarnamukhi Barrage - cum- bridge was constructed in the year 2008 across
Swarnamukhi river near Vakadu (V) & (M) of Tirupati District. The Barrage was
intended to supply water for an ayacut of 9022 acres by diverting flood water into near
by 10 No. of Irrigation tanks. The sand deposits are accumulated and silted up the river
bed causing hindrance, as the silted sand is removed there will be free flow of water
and also water will reach quickly to Swarnamukhi Barrage which is located at 6.50 Km
from the proposed desiltation point. Accordingly, the preliminary survey was
conducted and it is ascertained that the following desiltation points at U/s of

Swarnamukhi Barrage near Gudali village of Kota Mandal are feasible.
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Lattitude Longitude Area Depth Cum
140 0127.687611 N | 80001 29.437211 E 1) 10H
1400134.156811 N | 80°0! 35.143211 E distan%e of
50 mtsyiver
1490131.636811 N | 80001 37.213211 E banks is
Average maintained
length 2) Distance
247.00 M, of 500mts
: width maintaining
L. | Guean 96.50 mts from
: Area 2.30 structures «}-
14001 26.078411 N | 80001 32.083211 E Hac (5.85 | 1.50 i) Causeway
Acs.) Mts | 35700 |ii) Reachis
within FTL
of
Swarnamuk
hi Barrage

This is submitted for favour of information and taking further necessary action.

Encl:-Sketch Showing Coordinate points
at the proposed desiltation site .

Yours fajthfully,

WM

Executivie Engineer
Nellore South Division, Gudur.




THE JOINT INSPECTION REPORT

In connection with a direction of the Executive Engineer, WRD, Nelore South Division
Gudur, a Joint inspection was conducted on 03.09.2024 & 04.09.2024 respectively. In the joint
inspection, Divisional Mines and Geology Officer, Gudur, the Assistant Engineer of Irrigation Sec-
1 Vakadu, along with the Assistant Engineer of RWS Kota Mandal, the Technical Assistant O/o.
Divisional Mines and Geology, Gudur, and the Surveyor O/o. Divisional Mines and Geology, Gudur
and Mandal Surveyor of Kota Mandal and Village Surveyor of Gudali and VRO of Gudali village of
Kota Mandal were participated.

During the joint inspection, the Irrigation officials showed the location of Silted Material
to be De-silted at the Upstream direction of Swarnamukhi Barrage near Gudali Village of Kota
Mandal and informed that Swarnamukhi barrage - Cum-bridge was constructed in the year 2008
across Swarnamukhi river Vakadu (V) & (M) of Tirupati District. The Barrage was intended to
supply water for an ayacut of 9022 acres by diverting flood water into nearby 10 No. of Irrigation
tanks. The sand deposits are accumulated and silted up the riverbed cause hindrance, as the
silted sand is removed there will be free flow of water and water will reach quickly to Swarnamukhi
Barrage which is located at 6.50 Km from the proposed de-siltation point. Accordingly, the
preliminary survey was conducted, and it is ascertained that the following de-siltation points at
U/s of Swarnamukhi Barrage near Gudali village of Kota Mandal are feasible.

Subsequently, a preliminary survey was conducted in the proposed area to be de-silted
the Assistant Engineer of Irrigation Sec-I Vakadu has shown the area to be de-silted and the
proposed area was in the Swarnamukhi River at Gudali Village in Kota Mandal, by leaving 50
meters from riverbank and maintaining distance of 500 meters from structure of causeway and
reach is within FTL of Swarnamuki Barrage. Later, the Surveyor of O/o the Divisional Mines &
Geology, Gudur and Mandal Surveyor, Kota Mandal jointly demarcated the proposed silted-up
area in the Swarnamukhi River and recorded the Geo Co-Ordinates of the four corners of the
proposed to be de-silted area. The Technical staff of O/o the Divisional Mines & Geology, Gudur,
have observed that the silted-up material is Sand. After verification of the demarcated area in the
river Swarnamukhi at upstream side of Swarnamukhi Barrage near Gudali Village of Kota Mandal,
the Assistant Engineer of RWS Pellakuru Mandal stated that there was no objection from their
department.

Photos

The details of the identified area to be De-silted sand are herewith shown below.

Name of the River. Swarnamukhi

Name of the District. Tirupati

Name of the Mandal. Kota

Name of the village. Gudali

Name of the civil construction. Swarnamukhi Barrage

Proposed De-silted area distance from About 6.50 KM Upstream of Swarnamukhi
Swarnamukhi Barrage. Barrage

Page 1 0of 2
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The Distance from the South bank to

proposed de-silted demarcated area.

the proposed de-silted demarcated ' 50.00 Meters
area.
The Distance from the north bank to the 50.00 Meters

Specified Geo Coordinates of the 14° 0’ 27.6876" N

80° 0" 29.4372" E

proposed de-silted area given by EE 14° 0’ 34.1568” N

80° 0"35.1432" E

Irrigation Nellore South Division Gudur. 14° 0’ 31.6368” N

80° 0'37.2132" E

14° 0’ 26.0784" N 80° 0’ 32.0832" E
The area among the Geo Coordinates
given by EE Irrigation Nellore South 23835.5 Square meters /5.9 Acres.
Division Gudur.
The recommended depth is in meters
given by EE Irrigation Nellore South 1.5 meters.
Division Gudur.
Quantity of silted sand to be de-silted. 35,700 Cubic Meters. /53,550 M. T

Eventually, the Joint Inspection team recommended the excavation of 35,700 Cubic
meters / 53,550 M.T of Silted-up sand to be de-silted within the above- shown specified Geo Co-
Ordinates in the Upstream side of Swarnamukhi Barrage in Gudali Village, Kota Mandal of Tirupati

District.

Nellore-South Division, Gidur.

Assistant Executivé Engirieer, Assistartt Executive Engineer,

Irrigation Sect-I, Vakadu. _ RWS, Kota Mandal.

Village Surveyor, Gudali Mandal Surv yor,
kota Mnadal Kota Mandal.
k',gi..%
VRO, Guddig i -
Kota Mandal

[)UQ. WlusZ-

Divisional Mines & Geology
Officer, Gudur.
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O/o Divisional Mines &
Geology Office, Gudur.

o

Surveyor
O/o Divisional Mines &
Geology Office, Gudur.
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GOOGLE EARTH - MAP

VILLAGE NO: 35

MANDAL : KOTA VILLAGE NAME: GUDALI
[ . o ! i a1
i \P \1 ’/4
Lcm‘j’[»‘t\ (Mm/\o\%() éfzéz —r?_zz_) 7—9“7% t ‘ i i
wdHy,  (awonagc) - (46 97 Y = 9stsped 1T ve
n Y | Oephy B | dlege oot \ G \ , T i
// ; o 755:/5 g : o o
] s ‘Q/é- s A 46 g2 - 3 ﬁ( o
-t Q r i ; ‘&;‘;A s ; /‘w
s, A0 s 35700,_’7.‘ |
ot 2P el
i \ o2
,jg.:’ \. s A— o
3 3},«5‘
§

FOINT A Z
D | X_EASTING | Y_NORTHING | Ty 4 g ey |
P1 | 392891.03 1548801.31 [ 4/ il i ue ;
P2 | 393063.11 1548999.38 ] ,,';f & " “*\,\\ *\\L\
P3| 393124.87 1548921.64 3(: e & N 5 -
P4 | 392970.25 154875148 INOTE: UTM COOHMS IN METERS' 7

INDEX %

SURVEY NUMBER BOUNDARY

Surveyor

LAND PROPOSED FOR DE-SILTEDOffice of the Divisional Mines &

SAND IN SWARNAMUKHI RIVER

™ /éf?@ﬁ/

Geology, Gudur, Tirupati Dist. ‘RR\CQAHQN DFG”ON No. !

vakantl

KOTA MANDAL

1% &y

Page 17



TR &, 9w~ 33004/99 REGD. NO. D. L.-33004/99

JIIId <ISiU4d
Che Gazette of India

H1.3M.-31.Tel.-31.-28032020-218948
CG-DL-E-28032020-218948

YT
EXTRAORDINARY
AT II—EUs 3—39-9YE (i)
PART II—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

. 1088] 73 foeetT, e, wTe 28, 2020/4 8, 1942
No. 1088] NEW DELHI SATURDAY. MARCH 28. 2020/CHAITRA 8. 1942

T, I AR TAGTY qREdT HATAT

CIPECET
T feeett, 28 |, 2020

AT, 1224(37).—@Awr fafer (Ferreae) stz 2020 (2020 7 2), @MW 0¥ @Fs (FFE &
fafReme) srfefaam, 1957 (1957 =7 67) (59 z8# z8+ T9=Tq THURS A ATA=ae Fgr 147 ) 317 10
STHadT, 2020 § TATAT TR AT TAT 8 3T T I1di & a7 FIAT Hared & Fqawor & o 3uae o
ST 7 91T 89 FT AT TATIA 63T AT &;

AT, THURSTAR AfATw i g 87 fiT SU-4TT (2) T IUSY FAT ¢ FF = afafaw § ar
TETT W T s fafer 7 siafase ot ara % gra gu off, oy 8% &t IT-4meT (5) 3% IT-oTT (6) %
ST & TN TAATT &I AT @A Tg T 6 AAT AT ATAT ST I ATAHIH & e IT TZ I aq10
T ATt F o7l SUEtaa TiRaT & A TIATHT & ATeqH g Aiorq gl [ATEHTT At e,
AT, ST ofiT HT Yo a7 a9 6T srafer & forg @adt ugar ue [igd geT a9sT S,

3T, THUASTSY AT I & &<T 89 il IT-4TT (3) T ITAL FLAT g o TowT Iged o (afer |
siaface Rt aTd F i U o, T2 39 qH 97 S| 997 927 F I F I a9 A @ty & o g@adi
TSI T @A HRAT0 FETead 0 1 3 ¥, Fiae @99 |@fEHare &1 90 9ger & fou @t &
ST,

1627 G1/2020 (1)
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AT, THUHSTAT ATATATH FT qATFT HATE o TS 6 o0 Fol T TR, AT TLHTT 6 TR
TITALT T AT FATAT I ATALAAT &, F. 3. 1533 (3), arE 14 Frdaw, 2006 (R =986 T894 99971
TAST ATA=AT, 2006 FT TAT §) F AT ST Hl AIEATAT FLeA & [o1T AALTH TGHEAA 5

ST, TITEYOT, a9 oY STAaTg Tadd JArad § GEahi o [olT STEror g2t 1 ST FLT & (o0 93
TTALNT SIATAIT il STUeAT o ST & {70 STeamaraei il STH U%; i IRAE THE T 3a¥ sard
& % HIa T o el (d J-T2), T S0, AT F T Hhre;

A, 3T, Fea T THRTE, TATEL0r (F2eqor) 7w, 1986 & A 5 % 3u-faw (4) & Ay afsq gatawor
(Frzeor) stferfeawr, 1986 (1986 T 29) #it &TeT 3 it IT-LTT (1) T IT-GTT (2) F @ (v) T VT orf<edi
T TART Fd g, AlHied H, IFd HFH & =a9 5 F I0-[F7 (3) F @< (F) & AL TAAT 0l 94T 7
Ff R 3 79wt 37 AfAREET €. F.oam. 4307 (31), AIE 29 AEEY, 2019 F AR FA g, TAET
Stere@=T, 2006 H HEferferd qerred Fedt g, S -

ST ATALAATH, -

(i) T 11 #, IT-T7 (2) F e AeAfertad I9-9=7 siq:emiod B Susm, eraiq -

“(3) @ 3T @i (e i fafawe) stferfaa™, 1957 (1957 FT 67) i 9T 8% & IT-4ITT (5)

T IT-UTT (6) & IHAET & (eMT AA B AT @A Tg FH THA AAT AT ATAT AT 39

ATATAH F el 3T TEIT aATC T FFHT 7l ITaferd AT & SATHT ATATHT 6 J7eqH o

FITAT TAT 98T % YA 6 TG T &7 a9 6l Fatg & & @adr gger 7 AEd @ w=mEiT

FATAT TRt STfSTq fohaT 19T J9AT SITUSIT SiY Jg 797 98T I il arie & a7 a9 =l Sare &

o =7 3uw Sfeataa Regai aaf F Sga FIT T ETuiT AT, T397 Rt st g aF,

THH H ST AT qEa7 &1, IFT 9gT &7 I T@adl UgaTY A T6d TAE0T AT & Haedl 7

At % ATATY LAY @ |SihaT 947 9gae & oy faferget g,

TR, A ATl AT ATAT qAT TgT WX FAA hl qE H &5 a9 o Faid & Hae S
TR0 | TF TATALON SATAT o o0 STarae e T SATHsre e’

(i)  SITHAT F FE 1 (F) F qHA, A (5) F G (2) F oA F Te=ATq MeAriEd @ e
ERIEILIEERIC S

“(3) IFT UET & AAHTE & TATH [@AdT Iga T G 3T @it (e s fafeae)
srferfaem, 1957 (1957 &1 67) & Ul & T @A U F A 219 q Ha¥ I21 Tget
& @fast argy At 1 AR 71 AR $i aREea 3w afafaaw F oefie o ade
FATT MU FFAT F eI Iqafara Ifehar % A FarHT & JTeqq § Jq\d a6 arefl
T T TH TR ATATT GAT g6 Td & TN o & H 7l g’

(i) wfferee — IX % ferw, At aRieme giqeemoa BT ST, srerd -
“qiRfree -9
i wraet F ratafiT sETaty £ e 7 ge
fRferfera wrwet 7 & Tateofier seTaiRy it e gt g, 77 -

1, AT G GIT ATLTOT TG AT a1 T FFRET g7 Hgr o o2, o, fga, ofg a9 &
T IRt STaTet o STeET AT |

2. T @A g7 el it aret a= g S gl At arget aqTd 8, & forg "ramor g av
ElCEAREEL

3. TFETT STRT T2 % 99T FH1Y A & AT F ST %l ger
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4, TTH 91T § FATEAT ATl & qT 37T ATIT0r 7Y T G ST IT ITH | THET F
& ToTT TIT o SAHTT @]

5. ATETS 1 STH ATHIOT JTATAT AT i & T GETT, TTCAT Tt TS ATHIOT TSI 3T
TTEET ST, 3= Tty ShIAT, TTord a7 AR ATt g Jror J2ehi, qreral a1
T T HEATT

6. qEF, TETATEH, AT S8 Y@ IRASETE & forg aramer fgr it Hae, FereT a1
SR AT

7. T, TTATAL, HET, IS, T&T 3T TGl il Ie7eh AT TAT ATTT T o6 TAST & o0
TAATSIA ST MR AHTAAT|

8. ST | ST ST Al qTerE 14 weadt, 1990 Fir srferg=er . S / 90 (16)/ THE -
2189 (68) / 5 — FU=TH FIT ST 3T 3 FIT AT o6 T IASHTART FHTA|

9. TR THATT G < SATd & & HIa¥ 99 & Tl (q $-9ed), T #21, e &
EREEREE

10.  TEHTE AT 9=t & oI et it gars|

11, =Trfeufq, UE waet & Hia % forg gars 5w o 0@ saiawefi sty st a8t g1

12. 5T Ferees a1 e aforege ar Rt o= 99 TITEERTT & afraer ¥ el 9ge, 91T, 34,
STt e, afe ® g aTel T H A% & (o0 qremeor el a7 a7 H7 @A arfeh (e
ST AT T8 ST oot & Haer S 991

13.  UH e, Rirg g 9 g Fen a1 [ & a4 37 g e & €9

H =rfoa T = g1
[T. &. S5=11013 / 47 / 2018315, W, 11 (TH)]
AT #, SFT qi=a

feoqur : o SAfg=ET qa F TSI, ST, A 11, 9T 3, I9-8T (i) § |, F. 4. 1533 (), e 14

¥ 2006 ZTT TRTIErT st 2 off i [ReAtertad /. g1 T9=mead gene= =T T3 -
. 3. 1949 (31), e 13 744, 2006;

1.

© © N o g A W Db

-_— -
= O

=i = I T I = =

. 9. 1737 (&), A 11 SaFqaw, 2007;
. 3. 3067 (1), arrE 1 fwaw, 2009;

. 3. 695 (1), AT 4 =T, 2011;

. 9. 156 (37), AT 25 S99, 2012;

. 3. 2896 (), ATE 13 FEaw, 2012;
. 9. 674 (1), ¥ 13 9T+, 2013;

. 9. 2204 (37), T 19 ATE, 2013;

. 3. 2555 (), ATEE 21 AT, 2013;

. 91, 2559 (37), T 22 31T, 2013;
. 9. 2731 (3), A 9 fdew, 2013;
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12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.

434323333 A 3 A3 A A A A A A A

. 562 (31), AT 26 FEa<r, 2014;
. 637 (31), aTérE 28 wEar, 2014;

1599 (31), aTE@ 25 I, 2014;
2601 (31), A 7 STFqaw, 2014;
2600 (31), AT 9 FFIAT, 2014;

. 3252 (31), aTirE 22 faEaw, 2014;

382 (%), aTEE 3 %A, 2015;
811 (31), A€ 23 |1, 2015;
996 (31), ATErE 10 7, 2015;
1142 (1), qrérE 17 3181, 2015;
1141 (31), aTEE 29 319, 2015;
1834 (31), ATEE 6 S[TS, 2015;
2571 (1), A< 31 31TEd, 2015;

. 2572 (31), AT 14 Rdaw, 2015;

141 (37), aTE 15 99T, 2016;
648 (31), AT 3 WTH, 2016;

. 2269 (31), I 1 [T, 2016;

(

2944 (¥7), @ 14 f&dew, 2016;
3518 (1), aT4r@ 23 44T, 2016;
3999 (31), ard@ 9 fRFaw, 2016;

4241 (31), arde 30 feHaw, 2016;
3611 (31), aTdr@ 25 TS, 2018;
3977 (), aTEr@ 14 3FTEd, 2018;
5733 (31), A 14 F94, 2018;
5736 (1), aTE@ 15 94T, 2018;

. 5845 (31), AT 26 T4, 2018;

345 (3F), ATE 17 ST, 2019;

. 1960 (31), a1 13 S, 2019;

. 236 (1), AIE 16 S=a<T, 2020;

. 751 (31), AT 17 %<, 2020; i
. 1223 (31), i@ 27 91, 2020 |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

S.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10™ day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted;

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29™ November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

In the said notification,-
(1) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(ii1) for Appendix-IX, the following Appendix shall be substituted, namely:-
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“APPENDIX-IX

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require Prior Environmental Clearance, namely:-

1.

10.
11.
12.

13.

Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.

Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

Digging of wells for irrigation or drinking water purpose.
Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

Activities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-TIA.11 (M)]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers:-

1.
2
3
4
5
6.
7
8
9

10.
11.
12.
13.

S.0. 1949 (E), dated the 13™ November, 2006;
S.0. 1737 (E), dated the 11™ October, 2007;
S.0. 3067 (E), dated the 1* December, 2009;
S.0. 695 (E), dated the 4™ April, 2011;

S.0. 156 (E), dated the 25" January, 2012;
S.0. 2896 (E), dated the 13™ December, 2012;
S.0. 674 (E), dated the 13" March, 2013;
S.0. 2204 (E), dated the 19" July, 2013;

S.0. 2555 (E), dated the 21* August, 2013;
S.0. 2559 (E), dated the 22™ August, 2013;
S.0. 2731 (E), dated the 9™ September, 2013;
S.0. 562 (E), dated the 26" February, 2014;
S.0. 637 (E), dated the 28" February, 2014;
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14. S.0.1599 (E), dated the 25™ June, 2014;

15. S.0.2601 (E), dated the 7™ October, 2014;

16. S.0.2600 (E), dated the 9" October, 2014;

17. S.0.3252 (E), dated the 22™ December, 2014;
18. S.0. 382 (E), dated the 3" February, 2015;

19. S.0. 811 (E), dated the 23" March, 2015;

20. S.0.996 (E), dated the 10™ April, 2015;

21. S.0. 1142 (E), dated the 17™ April, 2015;

22. S.0. 1141 (E), dated the 29" April, 2015;

23. S.0. 1834 (E), dated the 6" July, 2015;

24. S.0.2571 (E), dated the 31* August, 2015;

25. S.0.2572 (E), dated the 14™ September, 2015;
26. S.0. 141 (E), dated the 15" January, 2016;

27. S.0. 648 (E), dated the 3rd March, 2016;

28. S.0.2269(E), dated the 1st July, 2016;

29. S.0.2944(E), dated the 14™ September, 2016;
30. S.0.3518 (E), dated 23™ November 2016;

31. S.0.3999 (E), dated the 9™ December, 2016;
32. S.0.4241(E), dated the 30" December, 2016;
33. S.0.3611(E), dated the 25™ July, 2018;

34. S.0.3977 (E), dated the 14™ August, 2018;

35. S.0.5733 (E), dated the 14th November, 2018;
36. S.0.5736 (E), dated the 15th November, 2018;
37. S.0. 5845(E), dated the 26th November, 2018;
38. S.0. 345(E), dated the 17th January, 2019;

39. S.0. 1960(E), dated the 13th June, 2019;

40. S.0.236(E), dated the 16th January, 2020;

41. S.0.751(E), dated the 17th February, 2020; and
42. S.0. 1223(E), dated the 27th March, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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TR & THTIAT
PUBLISHED BY AUTHORITY

. 3679] 7% faeett, JgeufaaTs, e 31, 2023/57T% 9, 1945
No. 3679] NEW DELHI, THURSDAY, AUGUST 31, 2023/BHADRA 9, 1945
TN, 9 AR TAGTY qRAdT HATAT

T2 foeetT, 30 3FTEd, 2023

FT.3T. 3840(3T).—H%iT ALHIT GIT TATALTT (FTE) ATATH, 1986 T &T<T (3) A IT4TT (1)
AT ITUT (2) F G (v) F AT ThTeAIT TATILT U o HATAT | TRATAAT F FwfqoT wa911 = forg
T4 T WA T SIS a1 % forw seaiw 1533 (31), aa 14 v, 2006 (R zod o
THTT ST STTAGAAT FHgl TAT) FIT Ueh FTATAAT ST A TS

ST, G AL A, 3T ATAL 6 A1, HIATT TRATSIATSAT o6 HGg H TF TATAL0T H[LT il sraferd
FiaaT TRt § g2 39 F oy stfarg=ar wear 1224(3r), ardie 28 71, 2020,3T7 SarsT srfarg=r
H qiRfores-1X 7 gemrae o,

e, g g srfereor, 9 el Y v =t T e UH GTsEReT a9 9Ied 899 i
AT & WA § 2020 F HA e Fedr 190 § 97 qra 28 (Fga, 2020 F A< g I AT
T O A= e o e arha R,

qq: A, T TR, T (F§eeor) =, 1986 & = 5 % 3u-fFaw (4) % arr ufeq
TATaTor (F2eror) stferfea, 1986, (1986 =T 29) #it &mer 3 Y IT-4T=T (1) 3T IT-TXT(2) F G (v), T
TE QTTRAT &1 AT Fd g0, <6 (HFH & (HF8 5 % IU-43H (3) F @< (F) Tl qTSH T S0eAT &l
THTH FA F THTT, ATASTAF 2 H, ATLT TLRTT il SATEAAT HCAT FT. A.1533(3), I 14 FHawar,
2006 # fAsferiad dera Fadt & T

5555 G1/2023 )
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Ih ATeEEAT |, TRITE-IX |, FH FE&4T 6 3T 7 ¥ Iq9 Haiaq qEedl & e 1T,

Referfaa 73 der s yateat v ST, srarq-

"6. TEF, TISAATSA AT SET TRad TRATSHATEA o forw |remeor fHgr &t e, aT arET v
TART FTAT 26 Hag § THT-THT I AT JTHE GaT9 TORIT 31T A0 AT ST F ATATAT 6
T g

7. e, qIATAL, WET, SIS, TET ST AGL 6 AT 3T SATTET T F THSIT & [T TAATSIT
Y T HaHTeT 30§99 H§ gHI-99 97 ST A9 S99 TeRATel S aaiaieiid geET 39 &
AT & AT Zrm

[®T.5. 3-70/2020-3m21.111]
foroqur: g A=A AT F TSI, FHTAROT G- 2, W2 3, IU-Ee (i) AT F. #.1533(3), I
14 frd=T, 2006 FTT THRTIAT T TS T ATAG=AT FHIF FT. AT, 2226(31), IEE 18 A, 2023

FIT ST a7 "errfara B =)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th August, 2023

S.0. 3840(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and
Forests, under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment (Protection) Act,
1986 issued a notification vide number S.0.1533 (E), dated the 14th September, 2006 (hereinafter referred to as the
EIA Notification) for mandating prior environmental clearance for certain categories of projects;

AND WHEREAS, the Central Government, interalia, amended Appendix-IX to the EIA Notification vide
notification number S.0. 1224(E), dated the 28th March, 2020, to exempt certain activities from the requirement of
prior environmental clearance in respect of certain projects;

AND WHEREAS, the National Green Tribunal, Principal Bench at New Delhi vide its order dated the
28" October, 2020 in Original Application No. 190 of 2020 in the matter of Noble M Paikada vs. Union of India &
Ors. passed the directions for revisiting the said notification;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986, (29 of 1986), read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice
under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby makes following further
amendments in the notification of the Government of India number S.O 1533( E), dated the 14" September, 2006,
namely:-

In the said notification, in Appendix-I1X, for serial numbers 6 and 7 and the entries relating thereto, the
following serial number and entries shall be substituted, namely:-

“6. Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines,
etc. shall be subject to the compliance of standard operating procedures and environmental safeguards
issued in this regard from time to time.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management shall be subject to the compliance of environmental
safeguards issued in this regard from time to time.”.

[F. No. 3-70/2020-1A.111]
DR. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary Part-Il, Section 3,
Sub-section (ii)vide, number S.O. 1533(E), dated the 14th September, 2006 and last amended vide
the notification number S.O. 2226(E), dated the 18th May, 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. e & :
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CONSENT TO ESTABLISH

Order No.TPT-111/APPCB/Z0O-TPT/CTE/2024-399 Date: 30.09.2024

Sub:

APPCB - ZONAL OFFICE: TIRUPATI - CTE - De-Siltation activity (2.30 Ha) at
Upstream of Swarnamukhi Barrage Near Gudali (Village), Kota (Mandal),
Tirupati District, by the Executive Engineer, Water Resources Department,
Nellore South Division, Gudur, Tirupati District - Consent to Establish (CTE)
Order of the Board under Sec.25 of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981-
Order- Issued- Reg.

Ref:

1. CTE application received from the Executive Engineer, Water Resources
Department, Nellore South Division, Gudur, Tirupati District, through
APOCMMS at R.O, Tirupati on 16.09.2024

2. The District Mines and Geology officer, Tirupati vide Letter No. 4472/Sand/
2019, Dt. 18.09.2024 has paid fee of Rs. 3,44,222/- vide cheque No. 001164,
dt. 17.09.2024 towards CTE & CTO fee against the total production
quantities i.e., 91,791 cum in all 03 De-Siltation proposals i.e. 91,791 cum
(28,782 Cum, 27,309 Cum and 35,700 Cum).

3. Regional Officer, Nellore inspection report dated: 19.09.2024.

1)

2)

b

In the reference 1%t cited, the Executive Engineer, Water Resources
Department, Nellore South Division, Gudur, Tirupati District, has submitted an
application to the Board seeking Consent To Establish (CTE) to carry out De-
Siltation activity (2.30 Ha) at Upstream of Swarnamukhi Barrage Near Gudali
(Village), Kota (Mandal), Tirupati District, with following proposed capacity as
mentioned below, with a proposed project cost of Rs.15.00 Lakhs (Rupees Fifteen
Lakhs only).

Sl.No. Activity Extent| Capacity
1 De-Siltation activity at Upstream of 2.30 | 35,700 CUM
Swarnamukhi Barrage Near Gudali (Village), Ha
Kota (Mandal), Tirupati District

As per the application, the above activity is to be carried out at De-Siltation
activity (2.30 Ha) at Upstream of Swarnamukhi Barrage Near Gudali (Village),
Kota (Mandal), Tirupati District, by the Executive Engineer, Water Resources
Department, Nellore South Division, Gudur, Tirupati District.
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3) The co-ordinates of the De-Siltation proposal location are mentioned below:

S. No. North Latitudes East Longitudes
1 1490°27.6876” N 80°0°29.4372” E
2 1490°34.1568” N 80°0°35.1432” E
3 14°0°31.6368” N 80°0’37.2132” E
4 14°0°26.0784” N 80°0°32.0832” E

4) The above site was inspected by the Environmental Engineer, Regional Office,
Tirupati on 18.09.2024 and found that it is surrounded by:

North : River Swarnamukhi East : River Swarnamukhi
South : River Swarnamukhi West : River Swarnamukhi

5) The Board, after careful scrutiny of the application and verification report of
Regional Office, hereby issues CONSENT TO ESTABLISH (CTE) to your De-Siltation
project under section 25 of Water (Prevention & Control of Pollution) Act, 1974
and under Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and the
rules made there under. This order is issued to carryout De-Siltation activity
mentioned at para (1) only.

6) This consent order issued is from pollution control angle only. Zoning and other
regulations are not considered.

7) This Consent Order issued is subject to the conditions mentioned in the
annexure.

8) This order is valid for a period of 1.0 year from the date of issue.

=

. JOINT CHIEF ENVIRONﬁEI&"ﬂL(EN INEER(l/c)
ZONAL OFFICE: TIRUPATI
To
Executive Engineer,
Water Resources Department,
Nellore South Division,
Gudur, Tirupati District.

Copy to

1) The Environmental Engineer, Zonal Office, Tirupati for record purpose.

2) The Environmental Engineer, Regional Office, Tirupati for information and to ensure
compliance.

SCHEDULE - A

1. Progress on implementation of the project shall be reported to the concerned Regional
Office: Tirupati once in three months.

2. The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P) Act, 1981
before commencement of the activity.
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. Not with standing anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation as
deemed fit and stipulate any additional conditions by the Board.

. The Consent of the Board shall be exhibited in the premises at a conspicuous place for
the information of the inspection officers of different departments.

. The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

. If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

The Water Resources Department shall not carry-out any activity without obtaining
Consent To Operate (CTO) from A.P. Pollution Control Board.

The Water Resources Department shall comply with the environmental safe guards as
proposed in the National Framewaork for Sediment Management issued by the Ministry of
Jal Shakthi.

The Water Resources Department shall comply with the order issued by the Hon'ble
National Green Tribunal and Hon'ble Supreme Court of India pertaining to de-silting of
sand/sediment from water bodies.

The Water Resources Department shall comply with the MoEF&CC, Gol, OM.No. F.No:3-
70/2020-1A [141127] dt.21.08.2023;12.07.2023 and 08.08.2022.

The Water Resources Department shall scrupulously follow the Environment Management
Plan (EMP), submitted to the APPCB at the time of Consent To Establish (CTE) application.

The source of water is through Borewell/river and the maximum permitted water
consumption shall not exceed the following quantities.

Sl. No. Purpose Quantity
1 Domestic 0.3 KLD
Total 0.3 KLD
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7. The maximum waste water generation (KLD) shall not exceed the following:

S. No. | Wastewater| Total (KLD) Mode of disposal
generation
1. Domestic 0.1 KLD Septic tank followed by soak pit
Total 0.1 KLD

8. The Water Resources Department shall ensure compliance with the National Ambient Air
quality standards notified by MoE&F, Gol vide notification GSR 826, dt:16.11.2009 at the
boundary of the premises during construction and regular operational phase of the
project.

9. The Water Resources Department shall monitor the AAQ at the nearby habitation, and
analysis reports shall be submitted to the Board once a month.

10. The activity shall not exceed the following Ambient Air Quality standards measured at
the periphery of activity - SOz - 80 pg/m3, NOx - 80 pg/m?3, PMzs - 60pg/m?, PMio -
100pg/m?3

Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

11. The Water Resources Department shall provide dust suppression measures, such as water
spraying arrangements on haul roads, loading and unloading areas, and material handling
areas, to avoid fugitive dust emissions.

12.The Solid waste/mud generated shall be disposed of safely without causing any fugitive
emissions to the surroundings.

13.The Water Resources Department shall take necessary measures to control air pollution
generated during excavation and transportation of the material, as committed in the EMP.

14.The Water Resources Department shall ensure that vehicles entering the river do not spill
oil or pollute the river.

15.The Water Resources Department shall monitor the river quality around the de-silting
area, and analysis reports shall be submitted to the Board once a month.

16. The Water Resources Department shall ensure that the de-silting does not impact aquatic
life.

17.Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.
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18.The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

19.The Board reserves its right to modify the above conditions or stipulate any additional
conditions, including revocation of this order in the interest of environmental protection.

o¥?"\ (
JOINT CHIEF ENVIRONMENTAL ENGINEER(I/c)
Qﬁ ZONAL OFFICE: TIRUPATI
To

Executive Engineer,

Water Resources Department,

Nellore South Division,

Gudur, Tirupati District.

Copy to
1) The Environmental Engineer, Zonal Office, Tirupati for record purpose.

2) The Environmental Engineer, Regional Office, Tirupati for information and to ensure
compliance.
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A.P. POLLUTION CONTROL BOARD

gy ZONAL OFFICE :: TIRUPATI S LiFE
] 3'd Floor, PARYAVARAN BHAVAN, N.T.Road, Q}% ok
ity et TIRUPATI - 517 502. Environment

N\ |/

e-mail: zotpt-see1@appcb.gov.in

CONSENT TO OPERATE

Consent Order No:TPT-111/APPCB/Z0-TPT/CTO/2024 Dt: 01-11-2025

Sub:-

Ref:-

APPCB-ZO-TPT — CTO — De-Siltation Activity (2.30 Ha) at Upstream of
Swarnamukhi Barrage Near Gudali (V), Kota (M), Tirupati District —
Consent to Operate (CTO) Order of the Board under Sec.25 of Water
(Prevention & Control of Pollution) Act, 1974 of the Board under Sec.25 of
Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21 of Air
(Prevention S Control of Pollution) Act, 1981 - issued — Reg.

1. CTE Order No: TPT-111/APPCB/ZO-TPT/CTE/2024-399, Dt. 30.09.2024.

2. CTO Order No: TPT-111/APPCB/ZO-TPT/CTO/2024-403, Dt. 07.10.2024
valid up to 31.08.2025.

3. CTO application received through APOCMMS at R.O, Tirupati on
18.10.2025.

4. RO: Tirupati inspection report dated 24.10.2025.

5. The Consent Management (CTO) Committee meeting held on 30.10.2025 at
APPCB, Zonal Office, Tirupati.

*kkkk

. The Executive Engineer, Water Resources Department, Tirupati District has

submitted CTO application at RO, Tirupati on 18.10.2025 through APOCMMS
seeking Consent to Operate (CTO) of the Board for disposal of De-Siltation
Activity to be carried at Upstream of Swarnamukhi Barrage Near Gudali (V), Kota
(M), Tirupati District — 35,700 Cum. The project cost is Rs.25.0 Lakhs.

As per the application, the above disposal site located at Sy.No..409, on the
Upstream of Swarnamukhi Barrage Near Gudali (V), Kota (M), Tirupati District for
disposal of de-siltation activity in an area of 2.0 acres..

The E.E, Regional Office, Tirupati submitted CTO verification report dt:24.10.2025
De-Siltation Activity (2.30 Ha) at Upstream of Swarnamukhi Barrage Near Gudali
(V), Kota (M), Tirupati District.

The application was placed before the Consent Management (CTO) committee
meeting held on 30.10.2025. The Committee noted that: (i) The proposal i.e. De-
Siltation Activity (2.30 Ha) at Upstream of Swarnamukhi Barrage Near Gudali (V),
Kota (M), Tirupati District, by the Water Resources Department, GoAP. (ii) As per
the MoEF&CC, Gol, OM dated.12.07.2023, dredging and desilting of dams,
reservoirs, weirs, barrages, river and canals for the purpose of their maintenance,
upkeep and disaster management are exempted from obtaining of Environmental
clearance subject to the environmental safe guards as proposed in the National
Framework for Sediment Management issued by the Ministry of Jal Shakthi. (iii)
The Board issued CTE on 30.09.2024 for the De-Siltation Activity (2.30 Ha) at

I/4435844/2
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To

Upstream of Swarnamukhi Barrage Near Gudali (V), Kota (M), Tirupati District.
Subsequently, the Board issued CTO to the activity on 07.10.2024 for a period
upto 31.08.2025 for 35,700 Cum in an extent of 2.30 Ha. (iv) Now, The EE, Water
Resource Department applied for renewal of CTO for De-Siltation Activity (2.30
Ha) at Upstream of Swarnamukhi Barrage by paying CTO fee of Rs. 200/- through
APOCMMS online receipt No. 907532439, dt.18.10.2025 towards consent fee and
The Water Resources Department (WRD) has paid fee of Rs. 1,35,000/- through
Non operate account No. 00000052089645010, vide NEFT HDFCH00513519043,
Dt. 30.09.2025 towards CTO fee for a period of ONE year i.e., up to 31.08.2026
(for three reaches). The Water Resource Department requested the Board to
issue CTO renewal to De-silting of silted-up sand ay upstream of Swarnamukhi
barrage near Gudali (V), Kota (M), Tirupati District to the tune of 35,700 Cum
over an extent of 2.30Ha. .

. The Board, after careful scrutiny of the application and verification report of

Regional Office, Tirupati and recommendations of the CTO committee, hereby
issues CONSENT TO Operate (CTO) of the Board to the stock yard in an area of
2.0 acres at Sy.No.409, Gudali(V), Kota(M), Tirupati District to stock the De-
Siltation Activity (2.30 Ha) at Upstream of Swarnamukhi Barrage Near Gudali (V),
Kota (M), Tirupati District, under section 25 of Water (Prevention & Control of
Pollution) Act,1974 and under Section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and the rules made there under.

. This consent order issued is from pollution control angle only. Zoning and other

regulations are not considered.

. This Consent Order issued is subject to the conditions mentioned in the annexure.

. This order is valid for a period upto 31.08.2026.

S.SHANKAR NAIK
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
ZONAL OFFICE: TIRUPATI

The Executive Engineer,

Water Resources Department,

Nellore South Division, Gudur, Tirupati District.

e-mail: eensdvngdr@gmail.com

Copy to the Environmental Engineer, A.P Pollution Control Board, Regional Office,
Nellore for information and to ensure compliance.
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned
Regional Office, A.P. Pollution Control Board once in three months.

The proponent shall obtain Consents to Operate (CTO) from APPCB, as
required under sec. 25/26 of the Water (P&C of P) Act, 1974 and under Sec.21
of the Air (P&C of P) Act, 1981 and Authorization under Hazardous and Other
Wastes (Management, Handling & Transboundary Movement) Rules, 2016
before commencement of the activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the
Board hereby reserves its right and power under Sec.27 (2) of Water
(Prevention & Control of Pollution) Act, 1974 and under Sec.21 (4) of Air
(Prevention & Control of Pollution) Act, 1981 to review any or all the conditions
imposed herein and to make such alternation as deemed fit and stipulate any
additional conditions by the Board.

The Consent of the Board shall be exhibited in the premises at a conspicuous
place for the information of the inspection officers of different departments.

The Rules and Regulations notified by Ministry of Law and Justice, Government
of India, regarding the Public Liability Insurance At, 1991 shall be followed.
Compensation is to be paid for any environmental damage caused by it, as fixed
by the Collector and District Magistrate as civil liability as applicable.

SCHEDULE — B

Special Conditions:

1

The Water Resources Department mentioned in the EMP that they will
carryout to stock in an area of 2.0 acres at Sy.No0.409, at upstream of
Swarnamukhi Barrage Near Gudali (V), Kota (M), Tirupati District on the
river bund due to de-silting activity of Swarnamukhi River and the
estimated quantity is to be 35,700 Cum.

The Water Resources Department shall comply with the environmental safe
guards as proposed in the National Framework for sediment Management
issued by the Ministry of Jal Shakthi

The Water Resources Department shall comply with the order issued by the
Hon’ble National Green Tribunal and Hon’ble Supreme Court of India
pertaining to de-silting of sand / sediment from water bodies.

The Water Resources Department shall comply with the MoEF&CC, Gol,
OM.No.F.N0.3-70/2020-1A [141127] dt:21.08.2023; 12.07.2023 and 08.08.2022.
The Water Resource Department shall scrupulously follow the EMP,
submitted to the APPCB.

The source of water is through Borewell/river and the maximum permitted water
consumption shall not exceed the following quantities

Sl.No. Purpose Quantity
1 Domestic purpose 0.3 KLD
Total (Fresh) 0.3 KLD
The maximum waste water generation (KLD) shall not exceed the following:
S. Wastewater Total Mode of disposal
No. generation
1. |Domestic 0.1 KLD Septic tank followed by soak pit

The Water Resources Department shall ensure compliance with the National
Ambient Air quality standards notified by MoE&F, Gol vide notification GSR 826,
dt:16.11.2009 at the boundary of the premises during construction and regular
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operational phase of the project.

9 The Water Resources Department shall monitor the AAQ at the nearby
habitation, and analysis reports shall be submitted to the Board once a month.

10 The generator shall be installed in a closed area with a silencer and suitable
noise absorption systems. The ambient noise level shall not exceed 75 dB (A)
during the daytime and 70 dB (A) during night time

11 The activity shall not exceed the following Ambient Air Quality standards

measured at the periphery of activity —-SO,— 80 Hg/ms, NO, — 80 pHg/md, PM, 5 —
60pg/m3,PM;4—100ug/m?,
Noise levels: Day time (6AMto10PM)-75dB(A)

Night time(10PMto6AM)-70dB(A)

12 The Water Resources Department shall provide dust suppression measures,
such as water spraying arrangements on haul roads, loading and unloading
areas, and material handling areas, to avoid fugitive dust emissions
The Solid waste/mud generated shall be disposed of safely without causing any
fugitive emissions to the surroundings.

13 The Water Resources Department shall take necessary measures to control air
pollution generated during excavation and transportation of the material, as
committed in the EMP

14 The Water Resources Department shall ensure that no change in the process
technology, source and composition of raw materials, or scope of work shall be
made without prior approval from the Board.

15 The Water Resources Department shall ensure that vehicles entering the river do
not spill oil or pollute the river.

16 The Water Resources Department shall monitor the river quality around the de-
silting area, and analysis reports shall be submitted to the Board once a month

17 The Water Resources Department shall ensure that the de-silting does not impact
aquatic life.

18 Concealing the factual data or submission of false information / fabricated data
and failure to comply with any of the conditions mentioned in this order may result
in withdrawal of this order and attract action under the provisions of relevant
pollution control Acts.

19 The order is issued without prejudice to the rights and contentions of this Board in
any court of law.

20 The Board reserves its right to modify the above conditions or stipulate any
additional conditions, including revocation of this order in the interest of
environmental protection

S.SHANKAR NAIK

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

ZONAL OFFICE: TIRUPATI
To
The Executive Engineer,
Water Resources Department,
Nellore South Division, Gudur, Tirupati District.
e-mail: eensdvngdr@gmail.com

Digitally signed by
S SHANKAR NAIK
Date: 01-11-2025

13:13:40
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ANDHRA PRADESH REGIONAL OFFICE :: NELLORE. \
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m PLOT.NO.1, PRASANTHI NAGAR, NEAR NELLORE CLUB, NELLORE - 524004. \ L] estyle for
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“" Phone No: 0861-2329730 e-mail: ronlr-ee1@appcb.gov.in

Lr. No.OA 262 of 2025/PCB/RO/NLR/2026 Date: 11.04.2026

To

The Divisional Mines & Geology Officer,
Mines & Geology Department,

Gudur, SPSR Nellore district.

Sir,

Sub:- APPCB - RO, Nellore - An O0.A.No.262 of 2025 filed before the Hon’ble
National Green Tribunal (NGT),SZ, Chennai by Sri Kondlapudi Srikanth
Reddy, S/o. Venugopal Reddy, resident of Gunupadu, Gunupadu Post,
Tirupati district and 7 others against De-Siltation Activity over an area
of 2.30 Ha at upstream of Swarnamukhi Barrage near Gudali Village,
Kota Mandal, SPSR Nellore District ( Erstwhile Tirupati district) - Action
Requested- Reg.

Ref :- An 0.A.No0.262 of 2025 filed before the Hon’ble National Green Tribunal
(NGT), SZ, Chennai by Sri Kondlapudi Srikanth Reddy, S/o. Venugopal
Reddy, resident of Gunupadu, Gunupadu Post, Tirupati district and 7
others received by the APPCB.

Fekkdk

It is to inform that this office has received an 0.A.No.262 of 2025 filed before the
Hon’ble National Green Tribunal (NGT), SZ, Chennai by Sri Kondlapudi Srikanth Reddy,
S/0. Venugopal Reddy, resident of Gunupadu, Gunupadu Post, Tirupati district and 7
others against De-Siltation Activity over an area of 2.30 Ha at upstream of
Swarnamukhi Barrage near Gudali Village, Kota Mandal, SPSR Nellore District (
Erstwhile Tirupati district).

In this connection, the Board officials inspected the area on 11.04.2026 and
observed the following:

1. No mining activity was carried out during inspection.

2. The excavated area was filled with seepage water.
3. The excavated sand was stocked on either side of the haul roads.

In view of the above, it is requested to ascertain the quantity of sand de-silted
and to take necessary action on the de-siltation activity.

Yours faithfully,

1[[ r'j/‘lu'_ o

SEE & ENVIRONMENTAL ENGINEER (FAC)

Encl: A/a rorn b d<Ioe
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ANDHRA PRADESH REGIONAL OFFICE :: NELLORE. \
NN
m PLOT.NO.1, PRASANTHI NAGAR, NEAR NELLORE CLUB, NELLORE - 524004. \ L] estyle for
Environment

“" Phone No: 0861-2329730 e-mail: ronlr-ee1@appcb.gov.in

Lr. No.OA 262 of 2025/PCB/RO/NLR/2026 Date: 11.04.2026

To

The Executive Engineer,
Water Resource Department,
Nellore South Division,
Gudur, SPSR Nellore district.

Sir,

Sub:- APPCB - RO, Nellore - An 0.A.No.262 of 2025 filed before the Hon’ble
National Green Tribunal (NGT),SZ, Chennai by Sri Kondlapudi Srikanth
Reddy, S/o. Venugopal Reddy, resident of Gunupadu, Gunupadu Post,
Tirupati district and 7 others against De-Siltation Activity over an area
of 2.30 Ha at upstream of Swarnamukhi Barrage near Gudali Village,
Kota Mandal, SPSR Nellore District ( Erstwhile Tirupati district) - Action
Requested- Reg.

Ref :- An 0.A.No.262 of 2025 filed before the Hon’ble National Green Tribunal
(NGT), SZ, Chennai by Sri Kondlapudi Srikanth Reddy, S/o0. Venugopal
Reddy, resident of Gunupadu, Gunupadu Post, Tirupati district and 7
others received by the APPCB.

Fekkdk

It is to inform that this office has received an 0.A.No.262 of 2025 filed before the
Hon’ble National Green Tribunal (NGT), SZ, Chennai by Sri Kondlapudi Srikanth Reddy,
S/0. Venugopal Reddy, resident of Gunupadu, Gunupadu Post, Tirupati district and 7
others against De-Siltation Activity over an area of 2.30 Ha at upstream of
Swarnamukhi Barrage near Gudali Village, Kota Mandal, SPSR Nellore District (
Erstwhile Tirupati district).

In this connection, the Board officials inspected the area on 11.04.2026 and observed
the following:

1. No mining activity was carried out during inspection.
2. The excavated area was filled with seepage water
3. The excavated sand was stocked on either side of the haul roads

In view of the above, it is requested to ascertain the quantity of sand de-silted
and to take necessary action on the de-siltation activity.

Yours faithfully,

Encl: A/a '\/W‘““’L“'gﬁgw\ (o4 /2025

SEE & ENVIRONMENTAL ENGINEER (FAC)
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